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[Shri U. K. Lakshmana Gowda]

So far as Coffee i1s concerned,
1s a alrecady a general excise duty on raw
coffee which works out to nearly Rs. 102
per quintal and the present additional
excise duty of 10 per cent, which is proposed
to be levied on instant coffee is a very
retrograde step, particularly at a time
when in North India people are not used
to brewing coffee and therefore instant
coffee is becoming very popular. So this
additional 10 per cent duty on instant
coffee is a very wrong step and I would
urge thatthis 10 per cent. Excise duty
on both instant tea and instant coffee
should be withdrawn.

Sir, in this Budget I find no mention
about any relief with regard to the duties
which were levied in the past on fertilisers.
The consumption  of  fertilisers both
in general agriculture and plantations
has gone up in the past few years and it is
showing signs of decline since the levy
of excise duty last year. Therefore I suggest
that it should not be allowed to continue
and it is really a pity that no relief has
been given for fertilisers and chemicals
in this Budget.

Then there was a suggestion about the
export of coir from the southern States;
that also should have been provided with
sufficient export incentives and relief in
duties.

Si1, so far as the few other proposals in
the Budget are concerned, I heartily Wel-
come them. For example there is a proposal
to provide Rs. 25 crores for rural develop-
ment programmes. But as Shri Gurupada-
swamy has stated, the amount of Rs.
25 crores is really negligible because it can
hardly cover even a portion of the 5000
Blocks which are in need ofit. The ultimate
aim should be to cover all these Blocks
so that majority of the rural population
might be able to derive substantial benefits
from these schemes.

S8ir, T welcome also the proposal with
regard to the Employees’ Provident Fund
and the p ovision for family pensions.
I also welcome the provision for having
research schems for dry farming. This is
something which should have been done
earlier but anyway better late than never.
But I would uvge that inthe subsequent
Budgets more funds would be made availa-
ble for these schemes. T would also wel-
come the Urban Development Corpora-
tion which has just been started with 2
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I capital of Rs.10 crores and there is provision

there | for the Corporation to go into the market

to raise the additional finances for this
prupose and I do hope that with proper
implementation of this, the provision of
housing for low income group people,
clearance of slums and other things would
be implemented fast. I would mention
here that the rural housing and rural’
water supply are one of the other major
matters in this country which have to be
tackled. Itis a pity that in spite
of 20 years of freedom, we have not been
able to say that we bave provided drinking
water to everyone of our villages in this
country. If that one major necessity
of life has not been provided so far, what
else could we do with our socialistic ap-
proach in this country? I also welcome

|
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that 2 beginning has been made in the
matter of provision of nutritional require-
ments for the children in the tribal areas
but I would urge that this should be suc-
cessively expanded to cover the childien
not only in the tribal areas but also in the
other rural areas as well.

Thank you.

RE HOME MINISTER'S STATE-
MENT ON KASHMIR

SHRIMATI YASHODA REDDY(An-
dhra Pradesh) : I would like to draw your
attention to something that happened in the
House.

THE VICE-CHAIRMAN(SHRI AK-
BAR ALI KHAN) : You must take my
permission before.

SHRIMATI YASHODA REDDY : It is
2 matter which happened in the House.
With your permission I will raise it. Yes-
terday a point was raised and a wrong
answer was given by the Minister which
has been absolutely misleading. When
Mr. Ghulem Nabi Untoo said . .

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : This is something ...

: It
is a matter of privilege.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : If it is a matter of

privilege, then bring a Motion.

S TEAEET (ITT _W) oA,
fafasrst & &Y 19 €Y § | = & & e
gl g, 9gHT AT R egrT (EenyT
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Sar g ar q™aE Fgq o< (Al T T,
AET A9 TR (A7 A ) AR FIg
gafm adt g8 € (& emowt (o@ a1 &
g1

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Shrimati Reddy
does not need your help.

o} AFATEAN ¢ gH A IAFT AR
T 8
SHRI ~ PITAMBER  DAS (Utter

Pradesh) : Sir, it is a matter of procedure.
If Yashoda Reddy wants to raisc a question
for breach of privilege, necessarily it
has to be taken up at the earliest oppor-
tunity. The decision may come late:
but she has raised it at the earlicst oppor-
tupity.

SHRI M. N. KAUL (Nominated) :
It should be followed by a formal noticg.

SHRI RAJNARAIN : That is a diffe-
rent thing.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : This happcned
yesterday, if I am right.

SHR1 RAJNARAIN
and today, both.

SHRIMATI YASHODA REDDY :
It is only now that I am ahle to get at
the record.

+ Yesterday

THE LEADER OF THE HOUSE
{(SHRI K. K. SHAH) : The question
was raised by a Member on this side, if
you remember.

SHRI RAJNARAIN : L
SHRI K. K. SHAH : Now it is

a question of sending a notice.

SHRI P. C. MITRA (Orissa) : It

is a matter of privilege.

SHRI LOKANATH MISRA (Orissa) :
If it is a question of privilege, let us hear
Mrs. Reddy. Let us have an opportunity
of listening to her, She should not take
more than 5 minutes. If there is really
something very serious about it, the House
has to take cognizance of that.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : After
you want to spcak ?

only

(SHRI
that do

[17 MARCH 1970}

Statement on Rashmir 198

SHRIMATI YASHODA REDDY

You direct me what I should do.

SHE.I K. K. SHAH : May I again plead
before the House ?

#f AR : SqIEd qq wreg o
19 )7 3AT giAAr 1 STHT gawdr
FT AT & | ST sqae4qT & 4717 9% fafa-
& ft ST AFAT )

SHRI PITAMBER DAS : This is only
bringing the matter to the notice of the
House. Whether it is a fit matter for
privilege or not, will come later,

THE VICE-CHAIRMAN(SHRI AK-
BAR ALI KHAN) : It has already come
to the notice of the House.

sl AAATIYY : G F¥ AAFIE F
St I agw 9Ty, 9 SAERy ¢ T
FITAY T | A gH AN A FRIEL
F ATAT & A IEFT =L AT § AR
@Y FIT F 19/ SN 3 AT G
gy § 5 a7 F1 o a% g Grar
T & awglafs geh & 20

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN, : It should not be a
precedent. When an important debate as
that on the Budget is going on, the
Chair should not take up a matter like this.

S NTAR™A g9 | G ATq I
3@ & | aE § OFIPNT & WEAT IS
gFAT & 1 A 9 aF (0 JEE A g
AT Y T WFT § (F Tg AIRAT TF9I-
&z 7 A

THE VICE-CHAIRMAN (SHRI AK"
BAR ALI KHAN) : No. )

SHRI A.P. CHATTER]JEE (West Ben-
gal) : It is parliamentary practice also
that if a particular Member wants to raise
a question of privilege, it has to be raised
at the carliest opportunity. The earliest
opportunity means when a question of
privilege came to the notice of the Member.
Now that she has looked at the record,
according to her thisis the earliest opportu-
nity when she can raiseit. Therefore she
has to raise it. If she cannot raise it at the
earliest opportunity, she cannot give notice.
So you will kindly allow her.
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THE VICE-CHATRMAN(SHRI AK-
BAR ALI KHAN) : Mr., Kaul wants to
say something on this. |

- Re Home Mintster's

HON. MEMBERS : No, not on this.

s\ TSR ¢ AWST ST F JY I
AT R, SA X AT @ & |

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : The Rule is 188 and
it says :

“A person wishing to raise a question
of privilege shall give notice in writing to
the Secretary hefore the commencement
of the sitting on the day the question
is proposed to be raised. If the ques-
tion proposed to be raised is based on
a document, the notice should he ac-
companied by the document.”

s\ AT ¢ A 9fzd 1 7 OXET
FIIETE | U8 & ¢ qgL & fom 1 ame
#1¢ ufar aige & oY ag flt siat-
7= g% qx gAgfav §, @1 Sy s
When it happens in the eye of the House.
A qz 1 F1371 § OF 311q wamad gifqumae-
feaq AT AR & ...

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I don’t want to he-
came an expert. Please refer to the Rule,

SHRI K. 8. CHAVDA (Gujarat) : You

have to allow.

s\ AKAR@A @ FAC A QG A
wdt & W 5 qaT ¥ amm & (aeg g
T ST FIT AT AT FWEGT g1 A} A
fz o€ wrw (% gr3mw vzt @ 41 so
fag & @1 =31H={ 9% & q%wq 2 o
7 (e o St #Y | 9a%  fqu gaw

¥ oagy 3—dar zad W (mS,

JIar 2

FT F13 §IE @1 & FT AT FT Q09
arsfag w3 0% ag g §
TH? VICE-CHAIRMAN (SHRI AK-

?ulAR ALTI KHAN) : Please show me the
e.

.
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IWT ATAH TH EA
afya
e Tad gl § @ srrg g FHR) A
FI §F T FT 4FT 19 IT T F A
AT @S, AR g T ®awd 7 1 g
§ g g w7 (F 1o AT qew
¥ qEIE ATAT g, dT I 9T JATR JI1AQ
(Interruption) &FAT WF FI |
Tarfrmr €Y wIE

=\ RO

SHRI M. S. GURUPADASWAMY
(Mysoie) : May I make a submission,
Sir ? Ido not want to carry on for long.
Sir, in the morning this question was
rajsed by the other hon. Member on
a point of order. So the House heard him.
I do not know whether the permission was
given to him or not, but he made a point
of order. He raised it on a point of order
and the House heard him. Now. Sir,
since this matter has already been
introduced, I think Mrs. Yashoda Reddy
may be having some other aspect of it.
So there is no harm in allowing her to
raise this issue, and you should not be
very very meticulous in this regard
because this matter has already been
raised by the hon. Member on the other
side.

THE VICE-CHAIRMAN (SHRI-
AKBAR ALI KHAN) : Mr. Gurupada-
swamy, you will remember that the
Chair disapproved the way that point had
arisen in this matter. If you look at the
proceedings, probahly vou will sce that the
matter, having been disapproved ...
(Interruptions) Rule ?

SHRIMATI YASHODA REDDY : Mr.
Lokanath Misra wants to say something,

SHRI LOKANATH MISRA : Apart
from the Rule....

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You are a senior
Member and  you are the Deputy Leader
of a party. I think you must help me,

SHRI LOKANATH MISRA : Kindly
listen to me. That apart, Rule apart,
I want to submit...

SHRI M. N. KAUL : The Member
said, “I want to raise a point of order™.
The Cha'r stopped him. The Member
then said, “You must hear my point of
order before you decide”. So he developed
his so called point of order, and the Chair-
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kept silent about this matter. Then the pro-
ceedings continued. Because a Member insis-
ts that his point of otder must be heavd,

in that way he says what he wants to
say.
SHRI LOKANATH MISRA

Apart from the privilege issue which has
been raised—it may not be a privilege
issue; ultimately you may rule it out
because it may notbe a privilege issue—
it is definitely a fact that whatever she
said in the House needs serious attention.
And if it needs serious attention and she
has been able to locate the reference
somewhere either in the proceedings or
somewhere in the Constitution, then she
must bring it to your notice and the noticc
of the House, and this is just what she had
been doing. In that process she might
have nceded about two minutes, and if
you would have allowed that two minutes
Sir, it would have been over by now.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) Mr. Misra, we
have to follow certain procedure and I
hope vyou will agree with me .

(Interruptions)

SHRI LOKANATH MISRA : As the
presiding , officer you have the discretion
to give permission to anybody.

SHRI K. CHANDRASEKHARAN
(Kerala , Mr. Vice-Chairman, ony-
way, the very fact that this matter has

been discussed for some minutes shows
that there is some importance attached
to it, and the hon. Mr. Kaul an expetie-
nced Member, has stated that the conven-
tion is that it can be brought to the notice
of this House (Interruptions) and then he
said that it should be followed up by a
notice. Now, rcading Rule 187 it would
appear—I wouldsay ‘it would appear’—
that the matter can be raised here, and
then under Rule 188 it can be followed up
by a notice. The hon. Member. Shrimati
Yashoda Reddy, has said that she is
going to 1aise a qustion different from the
one that was raised in the morning. So
let us hear hei. And then we may decide.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : All experts are
consulting.

]
SHRI T CHENGALVAROYAN
(Tami! Nadu) : May [ just draw vyour
kind attention to the scope of Rule 187

itseif 7 Rule

137, Mr. Vice-Chairman,
lays down

two postulates. One is “sub-
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ject to the provisions of this Rule” and
the secoud postulate is “with thc consent
of the Chair”. Now I submit with very
great respect that thesetwo postulates are
different and distinct. Eitber itis governed
by the rules following, or they will be -
abrogated if the consent of the Chair

is given.  The hon. Member seeks the
consent and I hope your grace will be
willing to give that consent.

SHR1 K. CHANDRASEKHARAN
Then, Sir, if vou just go through Rule
203, your residuary powers will be seen

in Rule =203.

SHRI A. P. CHATTERJEE : Why
don’t you give her consent?

THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN) : In view of the
Rule I am reluctant to execrcise my dis-
cretion, but as the Opposition unitedly
makes the request, I give the permission
on condition that this will not be a pre-
cedent, and I give the permission just
to mention it bhefore the House.

SHRIMATI YASHODA REDDY :
May I draw your attention to this? The
question put by Shri Gulam Nabi Untoo
to Shri Vidya Charan Shukla is this
“Is it not a fact that, under Section 35
of the Constitution of Jammu and Kashmir,
whatever advice is tendercd by the Chief
Minister, the Governor is bound to accept
that advice?” Then the Home Minister—

Shri Vidya Charan Shukla—answering
the question said : “As I indicated
in my main Statement, it was on

the advice of the Chief Minister that
the Governor was pleased to provogue
the House. It is true that under Section
35 of the State Constitution the Governor
is bound by the advice of the Council
of Ministers; there is no doubt about that”.
I conte it that statement, Sir, It is mislead-
ing and becan.e it has been politically
motivated. ... (/ntrruptions) Now, Sir, May
1 draw your attention to Section g5 of
the Constitution of Jammu and Kashmir ?

Section g5(1) says : “There shall be a
Council of Ministers with the Prime
Minister at the head to aid and advise

the Sadar-i-Riyasat in the exercise of his
functions”, and sub-section (2) says

“All functions of the Governor except
those under scctions 36, 38 and g2 shall
be exercised by him only on the advice of
the Council of Ministers.” Section 92
refers to the breakdown of the consti-
tutional machinery and prorogation of the
House by Proclamation. And this, Sir,
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i3 to be read with Section 53. Sub-
section (1) of Section 53 says : “The
Governor shall from time to time’—this
is what I want the House to see here, it
is “shall”—*“The Governor shall from time
to time summon each House of the Legis-
lature to meet at such time and place as
he thinks fit, but six months shall not
intervene bhetween its last sitting in one
session and the date appointed for the
first sitting in the next session”. And
sub-section (2) says : “The Governor may
from time to time proprogue the Houses”.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have made
the point.

SHRIMATI YASHODA REDDY :
Now, Sir, in one case it is mandatory
whereas in the other case it is discretion-
ary. Our contention yesterday was that
when the Governor, on the advice of the
Chief Minister, prorogued the House
when the Budget was on the anvil and the
Dcmands had to be taken up, it was un-
constitutional. And then the answer of the
Home Mnister was that it was mandatory.
It was not mandatory because, under the
law ‘may’ does never mean ‘shall’, especial-
ly so here when ‘shall’ has been used in
one part of he Section and ‘may’ has heen
used in another part of the same Section.
It was discretionaiy in the matter of
prorogation. It is : ““The Governor may
from time to time prorogue the Houses™.
The reply given has been misleading.
The Governor exercised his discretion
wrongly and we have aright to question
it. The statement made was a misleading
statement, and the principle behind it is
that the minister should not have misled
the House and you must take cognizance
of it.

Re Home Minister's

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I think it is a
question of interpretation.

YASHODA REDDY :
agree.

SHRIMATI
No, Sir, we dont

s e o oA, § oF eraer
FT 9T IST T !

goawtera (s swaT el ar) -
FF FPT O AV AY AT &, q@r
ARG B B R AR C I S T
2 Y, avmfed &% wwa ] &
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H QAATTAT : ATIA I X T &
#1E faare gur v 987 T, snaA S ISFT
&Y, dY TN qIT FAsw Fr qreAT fFA o

Segatenel (s swaT s am)
AU FgAT & fF el wder @ off 9@
T Fq ST

i AW ¢ § 35T st & @
g, #EifEw 33 oF T e §, U T9q
RO 99 @y AT A +wgar g
Ju &1 et faodl &1 o@we @ 9
gaw Ay Am s A @ Hifs
AR F7 faaw wd=g grar & fF J W
3rF garg ] AR 939 F gemrfaa geed
Ea -

¥ o UF G TET X @ E
famwifawic & @afug fraw 187, 188,
189, 190 T 191 WY &, Iq¥ fagmar-
fpe ¥ ddfm wvA Y syEear g W
97 ® F ¥ 937 W AT AT I@9
F @g ot i w2t §, IaFr dfqua ¥
faar s 1+ oY dfqam gt & 5 sy
awr, sifdgie ar fowades & =
fraw 78t a7 &, @ 94% fod ad) frw
s g1 ot fr fafewr wifwdfz & am
BId & | UG AT FEIIAT F( OF q4-
ar,  wafafed, Sq=63 €1 T 4 9gar
g1

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Would you like to

read all that ? Then I am sorry; [ won't
allow it.

ot TEAREAS : oATgF AUy 9y X
AT |

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Do not please;
I won’t allow it,

Nt ARy 2 b2fgd, sgeear ¥
TeT 9T J9% wr feafwwT &9 g 7
ST JHAT, TITAT FT 9T & I g
R T FT q9 AT A/ |
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5P. M.
THE VICE-CHAIRMAN (SHRIJ

AKBAR ALI KHAN) : 1 kave heard.

o TARE ;343 faar gy & g
2 A, @ waw gg uwd geeUnIve
FC faar 1 s o TefEwa &
AT AL JAT 9T 43, @1 fagarfuw
F TV 9T AEX FFAE g, 98 AT
qregar 1 afag sna qver w0 €1, T
fave g § g7 . . .

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : What I want is,
you bring a mouon. You have the right
to bring a motion.

| TsATZEAR frag  r-wifes
T F7 NGF F e TlET |

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Whatever it is,

according to the rules you have men-
tioned it.

) TRAREN : § IW AT FT GAS
gFy ¥ waqd P Wi g1 HT I A
¥ A & HAST F AqAT A T .

THE  VICE-CHAIRMAN : (SHRI

AKBAR ALI KHAN) I quite under-
stand.

) TR & T@ @G FT qEAA
¥ orgad g1 W g | #aq, TIear &
S97 gAA § Wi PR F G §; HifF
YA WG AT |ET H WA
Ayfac #% safeq gar @ FT 3 I I
# afear, wfgar & faoda &, 99 ™
faamfasiT &0 97 FT IS | qA

i, g7 FOF F 4T I F HC
qz'ﬁ%a‘rqg{mrm‘q‘ﬂg JFzq w5
qaE &

Jeawtena (st wFAT AS AW)
FTE Ja(F A A | T gT Wg !

S\ UHTITEA a7 G dehTA ISA[
— 3 0T AT—FSAT | AT Y AT
fom fr 781, g9 93 Wi, WS W] H,
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g8 I3 FT A1¢ AR & Afew fag 3
Z AR 9 ag Wfew agi g sfaq g
at gq, waa @ad a7 @i, ghrar ¥ sfr-
g § e srast sAqeqr fawafimiR
g3t vt & fad g & v, @ fadr
faFX <@ #T 74T ) WA F O FTC
@ g, faawfae® & gara #r fagwr-
famiz &y axg faar smr a.fg7 1 03
sa qar g, fedr 47 faslt dwma 4
& | § a8 FZU AZAT §, AU AR 4T
qfF3 w1 wred qg wg far—rfawy
fev z9 uw AT W% gEfiwr—§
FgU g B weilewa w0 gy a@
& 1 ag agfeafs &, acqfeafy | .
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : If all the Opposi-
tion leaders also want that he should say

thea I would allow; otherwise I think
he is wasting the time of the House.

s} @A ;AT T ST ag
¥§ FT QG § .
SHRI A., P. CHATTERJEE : The

Goveinor must act on the advice of the
Counci} of Ministers . ,

&) crAeEe o wrfewd 35 Wi ©
FEEATT A6 T T FeA A §
£

“There shall be a Council of Minis-
ters with the Prime Minister at the
hecad to aid and advise the Sadar-i.
Riyasat in the exercise of his functions.”

A siqar mAt (g ) @ a8 Qe
dfqars € 1 @ T FAWA & AAT

s\ Tt ¢ gfAd, a8 QA @
AT 1 gER T 2

“All functions of the Sadir-i-Riyasat
except those under sections 36, 38 and g2
shall be exercised by him only on lhe
advice of the Council of Ministers.”

Y, 36, 38, 92 T FFWW F T
qT #ifad ars fAfqeed a1 gag wm@a
¥ fag nad< arew a8 & 1 o8 faaga
AT6 JFA 35 ¥ W § | o
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sgEaT &1 ag &, fegdt fafreed wig
F1 qUIFFERRE | UG IO FG § T
AT wrad & weamw & fag & &
sz fafaeet #3 9dv & qarfas fzgdr
fafreet walgre #3 1 9@ FT 9FqT 8§,
gl Y FT gF@ g | FAT HIOT 38
TFICT § |

o ZATY TIEAT A@T §—AFAT 92
A—AFSTIT G HIEGNTT TATL |
TIAR A, T FEIATT AT
3 qF, aF JOq7 FreRmT TR WA
F aTq T | I TH AT 3@ R
2 5 g Wl walewma @ w@r & oS-
AT ¥ JATTAT @ AT TN —AT TR
fgar & -

“If at any time the Sadar-i-Riyasat
decides that a situation has ariscn in
which the Government of the State
cannot be carried on in accordance with
the provisions of this Constitution, the

Sadar-i-Riyasat may by proclamation
prorogue ...”

at ¥ fearaa “F a0 SRR S
FT FFAT &, AMA T TS FT qFAT
¥\ F qmay goAr ATRAT §, T HET &
arq Tead 29 gg B gawr ag Famn
w17 fF FETIAAT AFIST FAT FIEAR
¥ g oy ar .

Y mawE aeft AL g |

) usATaEY : TE gur ) e Ty
T FFNT 92 Fr 98 F o T wET W
STERT I HT gF ATIAT &7 TEF & | FAFT
gt 7ar fear war & B S arew fafaeax
qq1g AT a8 qeeadr &, NN FT AT
ag faega 7o &, faagar qwra & 1 sere
gAR M F FreAIIAT FT g
ZATC FAT T3 aTA FI7 T/ A F B
&Y QAT AY 3] W F qAAT Herwre §
A1 ST | 5T aer 99 frorafaere
F TATA HY WA AT FA T TATT FT FI0T
Y ¥ fag o< welY off fasgiv swama fomr

[RAJYA SABHA)
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g IaF qIT A FArg #X @ A
AT &Y, UF NEI(T & AT AW A9
FT qUaAT aq a1 | zafas 9 Jifew
) § Fa faqwfasr @1 qaw @
ey T wFEq ISTAT JIAAT )

THE BUDGET (GENERAL)
—General

SHRI M. N. KAUL (Nominated) : Mr.
Vice-Chairman, Sir, I have heard all the
Budget speeches so far as I can recollect
since  1938. This  Budget speech is in a
sense unique. It has been delivered for the
second time by the Piime Minister herself
and that adds a great deal of importance
to it, because the Head of the Government
herself  has considered all the implications
of the proposals.

1970-71
Discussion—contd.

Now, it was the practice in former days
that when the Leader of the Opposition
or other prominent spokesman of the
Opposition took part in the dcbate the way
to do it was not to pick up iadividual
items—that was left to individual Members
of the party-——but the way for the lcaders of
the parties was to present an alternative
proposal. I remember the days when
Mr. Bhulabhai Desai and Mr. H.P. Mody
made speeches which amounted to alterna-
tive Budget proposals; that is to say, if
they reduced in one part they had to take
counter action in another part so that the
speecch as a whole would be somewhat
like alternative Budget proposals. That
was the line of approach and it was very
interesting and very informative. Now in
recent years a tendency has developed to
make proposals that do not present an
entire picture. I have my own reactions
to individual items but I proposé to adopt a
general attitude. I think it is not the
individual items that matter so much but
it is the presentation, the approach of the
Budget as a whole, that matters. What
should a Budget do ? The Budget as a
whole should touch the chords of the
economy in its various aspects because it
can do no more than touch the chords of
the economy in its various aspects so as to
generate confidence. That is the ultimate
trick of the Budget, that the proposals
should be so contrived, so amalgamated
and so presented that there is a general
fceling in the country that the Budget is
good and there is a note of confidence
because it is that note of confidence which
revives activity in all spheres. I think if
that testis applied, this Budget, by and
large, satisfies that test. Criticisms have



